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C.P. 2/2002 

he Registry 	Date Qrde r of the Tribunal 

17.5.82 j 	Heard Mr 	G.N.Chakraba;ty, 	learned 

tcounsal 	for the applicant and also Mr. S. 

'Sarma, 	learned counsel 	for the alleged 

Jcontemners. 

This is an application for initia 

tion 	of a contempt proceeding against 

L !the alleyed contemners 	for violation of 

the order dated 3,1.2082 	passed in O.A. 
No. 487/2001, It has been stated that the 

497/2001 	was dispoed on 1.3.2002 

'and the respondents h3d'acted in terms of 

!the order passed in the 0.A., since dispos 

ed of. The interim order dated 3.1.2002 

also automatically stood disolved. 

In the circumstances, 	we do not 

find anymerit for initiation or contempt 

proceeding. Accordingly, the C,P. stands 
• jdropped. 
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- 	 e401THE t CENTRAL ADMINISTRATIVE TRIBUNAL 

ContemDt Petition Np.. 	/2001 

In O.A. No..487 of 2001 

In the matter of 

Sri TapanKumar Chakraborty 
Petitioner. 

-Ve5su s- 

Sri H.M. Cairae & Others.. 

Contemners 

-AND- 

In the matter of 

An Application under Section 17 of the 

Administrative Tribunals Act.. 1985 praying for 

initiation of a contempt proceeding agairst 

the contemners for non-compliance of the order 

dated 0301-2002 passed in O.A. No.. 487 /2001; 

- AND- 

In the matter of 

Willful disobedience and non-compliance of the 

Order dtd.. 03..01.2002 passed by this Honble 

Tribunal in O.A. NO.. 487 /2001 directing to 

allow the applicant/petitioner to cornue 

working at Silchar ; 

-AND- 

In the matter of 

Sri Tapan Kumar Chakraborty 

Son of late Motilal Chakraborty 

Resident of Kanakpur Part-II 3 Silchar--5.. 
District-Cachar (Assam) 

Petitioner 

4 

;. 
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Versus- 

Sri H. N. Cairae 
Commissioner, Kendriya Vidyalaya 
Sanqathan (Hqrs), 18,Institutional, Areal 
Shaheed Jeet Sinqh Marg, New Delhi16. 

Shri .0.. Sinqh Bisht 
Joint Commissioner (Admn..),Kendriya 
Vidyalaya Sangathan (Hcirs), 
18,,Institutional Area, Shaheed Jeet 
Singh Narg, New Delhi-16.. 

3..Shri R. V. Singh 
Education Officer (presently holding the 
charge of Assistant Commissioner)., 
Siichar Regional Office., Hospital Road., 
Slichar 	1.. 

Con teraners 

The humble petitioner above named most respectfully sheweths 

1.. That this petition arises out of willful disobedience and not 

compliance of the Order dtd..03..01..2002 passed by this Hon'ble Tribunal 

in O.A. NO..487/2001 filed by the petitioner wherein the contemnérs 

were directed to allow the applicant/petitioner to continue working at 

Regional Office, Silchar, - 

2. 	That tersely - described, the brief facts and circumstances of the case 

under which the aforesaid original application was filed by the 

petitioner were that the applicant, being aggrieved by an order dated 

13J1 2000 issued by the Conteinner No..1 transferring him from Kendriya 

Vidyalaya Sangathan,Regjonal Office, Silchar to Kendriya Vidyalaya 

Sanqathan, Regional Office, New Delhi, in violation of the existin 

transfer guidelines and in frustration of his claim for choice station 

posting at Reiona1 Office, Calcutta, had approached thion'blo 

Tribunal praying f or setting aside the impugned order of transfer and 

for issuance of directions upon the respondents to consider and'post 

him to his place of choice at R..O, Calcutta.. 

3 	 i-qcw ftftb4 



3 	That the petitioner was brought to Regional Office, Sihar on 
I 	 transfer from Regional Office, Calcutta on 31..10..1995.. However, on 

completion of a fixed tenure of three years service in the NE Region, 

the petitioner exercised his option in terms of the existing transfer 

guidelines for choice station posting aegional Office, Calcutta. 

But, his case was not duly considered by the respondents in a most 

arbitrary and unfair manner.. Nonetheless, he continued to press the 

respondents for redressal of his grievance but in vain and 

surprisingly by the impugned order dtd.13..112000, he was transferred 

to Regional Office, Delhi in colourable exercise of power.. 

That at this stage., because of the inaction of the respondents 

(therein),the petitioner approached this Hon'ble Tribunal in O.A. 

No423/2000 to remove this discrimination and arbitrary action and 

this Hon'ble Tribunal after considering the matter had been pleased to 

passinterim orders on 07..12..2000 and 25..04..2001 restraining the, 

respondents (therein) from relieving the petitioner from Silchar and 

from filling up the vacant post of Assistant at Regional Office, 

Calcutta.. 

That the above mentioned original application was heard in due course 

of time and after hearing the parties and considering the materials on 

record, this Hon'ble Tribunal allowed the application vide Order 

dtd..05..062001 and directed the respondents (therein) to re-consider. 

the case of the petitioner fQr his posting at Calcutta on the basis of 

the representations so far filed by him in the year 1999-2000 and as 

per transfer policy guidelines.. 

That in spite of the direction of this Tribunal passed in .O..A 

No..423/2000 as stated above, the respon den ts/contemners did not taie 

any action whatsoever to transfer and post the petitioner to Calcutta 

Regional Office.. Nonetheless., on 04..12..2001 the contemner no..1 passed 

an order reiterating the order dated 13,.11..2000 and thereby directed 

the petitioner to join at Delhi.. Being aggrieved, the petitioner 

- ME 
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challened the same before this Tribunal in O.A. No..487/2001 whereupon 

this Hon'ble Tribunal vide order dated 03..01..2002 suspended operation 

of the impuqned orders and directed to allow the petitioner to 

continue working at Silhar.. 	 - 

A copy, of the order dtd.. 03..01.2002 passed by this Hon'ble 

Tribunal inO..A.. No..487/2001 is annexed herewith asinnexure-j.. 

7.. 	That the petitioner states that in pursuance of the order dated 

03..01..2002 passed by this Tribunal,, he wentto resume his 'ckties at 

Regional Office, Silchar. on 07..01..2002.. But the contemner no..3 acted 

contrary to the direction of the Tribunal and cluite surprisingly did 

not allow him to join and sign the attendance register on the plea 

that the petitioner had already been relieved from Silchar.. The 

petitioner categorically states that till date he has not been served 

with any order relieving him from Silchar Regional Office and 

therefore there cannot be any reason for not allowing him to work at 

Silchar Regional. Office. It is also stated that the petitioner 

submitted his joining report on the same day but the same was refused 

to be accepted.. 

The petitioner begs to annex herewith the necessary documents 

whereby the order of the Tribunal was communicated to the 

coritemner no..3 and the same are marked as Annexure '-2.. 

8.. , That in terms of the directions passed by this Honble Tribunal in 

O..A..No..487/2001, the contemners were reuired to allow the petitioner 

to continue at Regional Office, Silchar, But surprisinqly, in spite of 

servinq the copy of the above order to the conteniner no..3, he has nOt- 

allowed, thepetjtinr to work at Silchar Regional Office.. The 

petitioner has come to know from a reliable source that the contemner 

no..3 has been acting under the telephonic instruction of the contemner 

no. 1 and 2 and has resorted to disobey the order of this Hon'ble 

Tribunal dtd..03..01.2002 and thus have willful1, flouted the order of 
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• this Hon'ble Tribunal.. They have., therefore, made themselves liable to 

be punished for violating the order of this Honble TribunaL 

• 9.. 	That the above action of the Contemners amount to willful disobedience 

to the Hon'ble Tribunals direction and the same has been committed 

deliberately and intentionally.. The contemners are still acting 

arbitrarily and capriciously in their own design and this has resulted 

in substantial interference with the due course of justice.. Hence, 

this petition for appropriate order under the law.. 

10. That it is submitted that the contemner willfully did not take any 

action to comply the order dated 03..01..2002 passed by the Honble 

Tribunal in O.A. No.. 487/2001 and have deliberately defied the order 

of this Hon'ble Tribunal which amounts to contempt of Court.. 

Therefore., they are liable to be proceeded against and punished 

according to law.. 	 - 

11, That it is a fit case for the Hon'ble Tribunal for initiation of 

contempt proceeding for deliberate norcompliance of the order dated 

03..01..2002 passed by the Hon!ble  Tribuhal in 0..A.. No.. 487 of 2001. 

12.. That this petition is made bona tide and for the ends of justice. 

Under the facts and circumstances stated above,, the - 

Hon'ble .Tribunal be pleased to admit this petition and 

issue notice on the contemners to show cause as to why a 

contempt proceeding should not be drawn up agt them 

and to show cause further as to why they should not be 

punished for willful disobedience and no'ttonipliance of 

the order dated 03..01..2002 passed in O.A. No..487/2001 

and 

cause or causes being shown and upon hearing the parties 

be pleased to punish the contemnersin accordance with law 

1 
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and be further pleased to pass any such other order or 

orders as deemed fit and proper by the Hon ble Tribunal. 

Arid for this act of kindness., the petitioner as in duty 

bound shall ever pray.. 

p 

I 
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AFFIDAVIT 

I., Sri Tapan Kumar Chakraborty., son of late friotilal Chakraborty., aged 

about 46 years resIdent of Kanakpur PartII., P..0..Silchar-5., in the district 

of Cac'har, do hereby solemnly declare as follows:- 

i.. 	That I am the petitioner in the above contempt petition and as 

such well acquainted, with the facts and circumstances of the 

case and also competent to sign this affidavit.. 

That the statement made in -para lid are true to my knowledge 

and belief and I have not suppressed any material fact.. 

That this Affidaitis made for the purpose of filing contempt 

petition before the Hon'ble Central Administrative Tribunal., 

(uwahati Bench., in the matter of norcorrpliance of the Hon'ble 

Tribunals order dated .03..01..2002 passed in O.A. No.. 487/2001.. 

Identified by 

S . 

	

- 

Advocate 
	

DEPOt.E,.TT 
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DRAFT CHARGE 

Laid down before the Hon'ble Central Administrative Tribunal., 

Guwahati for initiating a contempiproceeding against the conteniners for 

willful disobedience and deliberate noncompliance of order of the Honble 

Tribunal.dated 0506.2001 passed in O.A. No..423/2000 

0 



1.1.62 .  

I.2 

(t 
I 

(I 

: 

I - 

I • 	•: 	 t. 

dA 

1 

l 	. 

tt 	to be ruc 
qi:1d 

? 	fr 

4t. 

k. 	The 

S.  

FOR1 NO. 4 

(See Rule 42) 

Central Administrative Tribu'Ahl 
OUWAUATI BENCH iGUWAHATI 

ORDER SHEET 
APPLICATION NO. 	r - / 	1 

- 	- 

- i 

1 -I 	 -. 	- .. -  -, -- 

	- - 

Applicaut(s) 	M- - . T. c. 
• 

Rspoadcut(s) 	t 0 t 

lkdvofate for Applicant(s)  

Advocate ft Respoadeat(s) 	'11 

of the Registry 	- Date Ortcv of the Tribunal 

/ 

rrn1 (.1) 

I 

I 	
•' 

;"1 	'1•, 	

;j,jia%I.l 

1fl I 

5-'  

Hpar&P%r.S.Dutte, learned oounel 

for the applicant. 

Ths appljèation is admitted. Call 

for the rcorO, . . 

Issue notice as to .*iy inpugned 

transfer ordir r.No,i1-5199.4(VS(tatt.-1) 

dated 13-11-2000 reiterated by ovdor 

No. r.6r25/94,4(vs(tstt,), dated 46122001 

	

• 	.• 

nut b.Lsuepan!d. Retu rnab Zeby 
•I' SI5I1 1II''I5 	 . 	 :; 

I•• 	
- 

three jsks. 

: 	Mr. S5sraa, làsrnsd cour5sl 

•Ocepts nóta• an behalf or reepondent. 

In the msantis, operati.n of the 

• óz,dsrsió!traflstsr.shalL remain, --5  
.auapende4sndthppltCaflt shall 

	

5.. 	•I. 	- •. 
• oantinu.1ñ working it Rional Office, 

Silchar. 

Liat on 25.1.2002 for order. 

• • 	d/U1Clt)A11MMtl 

A. 

- 

S--c 	
I 	

: 



- 

)zv  

 :.. 	 • 	- 	 • 

\ P 
.1 	- I 	• 

• 	•:-f -- 	• 
• 	5 	.-. 	- I•55 	55-5 It 	

' 

• 	 - 	 • 

- 	 S 	
• 	 - 

5 4.• 
S 	 S 	 A,fle,ctLY2 

-• 	f 	 if 	 - 	 - 
• p.' ç 	 rj C .prnv 

.fHI2  

1crk 	m-f, . 	4'4-7d9W. 

- Ct* 	 c4 rounk &J'e ,6 -c 
	

fLeA-'. 

_ 

r, 

t2. uci, 	 !I$ 	ci,4 	 4reJ') 
rm 	 ev  

Q.VZOO2.  
-i->at-e4 

r\\r 	 lprn4' - 	 4-re. 'iii 	#itiyy. 

• QS 	 c 	01 7,0XIL 45.  

ns 

C'' 	 • 	 J'' 	j 	''" 	" 

i'-& 

— 	m4'ei- \i' 	d.1r 	 P—• 
• 	* 	 • 	 .i 

:açL c 	*tr 

	

sjr•p, ce.1'' 	
r 

	

.Qrs 	 S  J• 
 

to, 
 

- 	 S 	
•• 	 • 	r• 	 • P .1 	r' 

pV't 	 • 	 t4l 

4 rc, ic 1 	 5- 

( 	f 	
,. 	1r*ip*5 	

• 	
• 	 S 

'ti'. 	
•,$ 	

. 	- p.(, 

y 	
- 	• 	

: 

-t_t.*. -4¼U 	
. 	

..;. -4'4- 	 - 	•. 	. . 

t 	& 

c •  

; 	 ** 

• 	
•: - 	

• 	• - 	

I 

I 	• 	
• 



- 	

! 

I 	

• 	' 

	

I 	
I 

1') 

02 	 _\ 

VA 

:' 2cc2 

7X 	 C.C; 	

V.  S* 

wo 

I 

• 	 ' 	 .4 	,: 
• 

o TJ 

• 	
pa- 

et* 

• 	 • 	 ., 

I 	• 	• 	 ' I 	

• 

p 	 • 	• 	 • ,.-'I_( 	•...• 	 'p  

	

'•' 	SII 

• 	 .- .• 

•/1! 

'. £-'.-'-(• 

• 	 '•' - 	
. 	 4 	 I',i,I . •t•. 	* 

3 . 



wil 
o 

w l  

-, 	
•\ 	 __ 	I 	) 	# 	' 	t. !' ç1 	';a 	 7 - 	 - 	

I 	/ 

, \ PIC 
 

... '78%: 	• 	. 	 :., 	
. '; 	 : 	• • 	• i 

I 	
I _J.X : t  

I(_ 
 

I  (kc4ae4 
- 	: 	. - 	• 	 I 	• • 	• J3: ' 	 t -'• 	44 ':A.2.:_.b' 	)JI.J( tI4_. 

24 	 I 

rpT 01-ra o1bbL$:b4-1 

I 	 9J42 1,q 
l 	

cc3jLk1 or 1r 	 I 

7 

2a AIA  	et.i ' 	Q.*JQc 	y 	 t 	 ' 	 - 	•*b%4a 
2 	

kfk 	
: 	 ( 

I 

U. ,... 	• 	• 	
•-yrtt . 	 :; 	 ... 	! i. 	• 	• 	: 

	

J t_ 	¼ ctØck t 	fr' 
OcC)1. L 

Ap  

j 
H-k- 	i;u rZ.0 vk- c-r-• .; 	

o , 	 : 

e4z cc 	..If;A 	1;' eitQ 

CIA AA mw 

I 	II 	'-•' 	 '• A 	 , , 	.\_*_I 

e 

. 	 4 I 

Jk • 
I 	 . 	' 	4.J  

VO 
I,  
ti 	

tZ$4)G\ 

	

C'G 	. 
F 	 ( 

I 	
q f 

r 

I 	 3r(sfri 647 

ikt 

L 

	

IC.  .. 	 '..' 1 t • 	I . 

I  

z k  

I( 

I 	 r 

. 	. 

4 

	

t 	 I 
¶ 	 . 	. 



I 
	

I: 

L J 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH 

AT GUWAHATI 

cpntempt Petition No.. 2/2002. 

in 

Q..A No 48712001 

Sri Tapan Kurnar Chakraborty 

Petitioner 

- VERSUS- 

Sri R.V. Singh 

Contemner No.3 

An affidavit filed on behalf of the Contemner No.3 

I. Sri R.V. Singh, presently Education Officer, 

Kendriya Vidyèlaya Sangathan, Regional Office, Slichar, 

solemnly affirm and declare as follows 

1. 	That I have been impleaded as Contemner No..3 in 

the instant case. A copy of the Contempt Petition filed by 

the petitioner has been served upon me. I have gone through 
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the same and understood the contents thereof. Save and 

except what has been specifically admitted in the this 

affidavit and those which are matters or record to the 

extent the documents on record support them all other aver-

ments and submissions in the Contempt petition may be treat-

ed to have been denied by the deponent. 

That with regard to the statements made in para- 

graph 1 of the Contempt Petition the deponent begs to submit 

that the Order dated 3.1.2002 passed by this Hon'ble Tribun-

al in O..A 487/2001 has been complied with and in accordance 

with the direction passed in that order the petitioner has 

been allowed to continue working at Regional 	Office, 

Silchar, 

That with regard to the statements made in para- 

graph 2 of the Contempt petition the deponent begs to 

submit that the petitioner was transferred from Kendriya 

Vidyalaya Sangathan, Regional office, Silchar to Kendriya 

Vidyalaya Sangathan, Regional Office, New Delhi in accor-

dance with the existing transfer guidelines. 

4.. 	That with regard to the statements made in para- 

graph 3,4 and 5 of the Contempt petition the deponent beg to 

submit that the averments made by the petitioner has already 
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been decided by this Hon'ble Tribunal in O.A. 423/2000 and 

O.A. 48712001 vide Order dated 5.6.2001 and 1.3.2002 respec-

tively. In accordance with the direction passed in Order 

dated 5.6.2001 the petitioners representation for transfer 

to K..V..S, Regional Office, Calcutta. had been reconsidered 

but the same could not be acceded to and the petitioner has 

been informed vide Order No..F-6-25/74-KVS(Estt..10) dated 

4.2..2002. The petitioner challenging the said Order dated 

4.12.2001 preferred O.A. No.487/01 before this Hon'ble Trib-

unal. The Hon'ble Tribunal has finally disposed of this 

matter vide Order dated 1.3.2001 with a direction to the 

respondent authorities to consider the case of the petition-

er for transfer to K,V.S, Regional Office, Calcutta. The 

matter is under consideration by the concerned authorities 

and will be considered within the stipulated time. 

S. 	That with regard to the statements made in para- 

graph 7 of the Contempt petition the deponent begs to submit 

that the petitioner was relieved of his duties on 31.12.01 

with the direction to report to the Assistant Commissioner, 

KVS, Delhi Region in terms of the transfer Order dated 

13..11.201 issued by the KVS. It is further submitted that 

the relieving Order could not be served in person to the 

applicant on 31,12.2001 as he left the office at about 11.20 

AM without informing/taking permission of the competent 

authority. The relieving order was dispatched to the local 

address of the applicant by registered post and another copy 
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of the relieving order was pasted on the door of the resi-

dence of the applicant. However, in accordance with the 

Order dated 3..1.2002 passed by this Hon'ble Tribunal the 

petitioner has been allowed to continue working at K..V..S, 

Regional Office, Silchar. 

6. 	That with regard to the statements made in para- 

graph 8 of the Contempt petition the deponent begs to submit 

that he has never disobeyed the Order of the Hon'ble Tribun-

al at any stage and the contention of the petitioner is 

baseless and misleading specially relating to receivirg any 

telephonic instruction from Contemner Nos 1 and 2.. 

That with regard to the statements made in para-

graph 9,10,11 and 12 the deponent begs to submit that there 

is not wilful and deliberate violation or disobedience of 

the Order passed by this Hon'ble Tribunal.. In fact the Order 

dated 3..1.2002 passed by this Hon'ble Tribunal has been 

complied with.. 

That this affidavit is made bonafide and in the 

interest of justice. 

VERIFICATION 
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VERIFICATION 

I, Sri RV Singh, son of 

aged about 	 years, presently working as Education 

Officer, Kendriya Vidyalaya Sangathan, Regional Office, 

Silchar, do hereby verify that the statement made in para-

graph % 3, 2- are true to my knowledge and 

those made in Z,LL -S 	paragraphs are based 	on 

records. 

p 

And I sign this verification on this the -" 

day of March, 2002 at Guwahati 

om  V 

DEPONENT 

Place 
- 

Date : 

I 
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IN THE CENTRAL ADMINISTRATIVE TRI8UNAL.:.GUWAHAT18CW ,. 

AT GUWAI4ATI 

in 

O.A tio. 487J2Qk 

Sri Tapan Kumar Chakraborty 

Petitioner 

-VERSUS- 

Sri H.M.Cairae 

Contemner No.1 

An affidavit filed on behalf of the Contemner No.1 

I. Sri H.M. Cairae, Commissioner, Kendriya Vidya-

laya Sangathan.. solemnly affirm and declare as follows :- 

1. 	That I have been impleaded as Contemner No.1 in the 

instant case. A copy of the Contempt. Petition filed by the 

petitioner has been served upon me. I have gone through the 

same and understood the contents thereof. Save and except 

what has been specifically admitted in the this affidavit 

Sp 

- Sk. 

- 
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and those which are matters or record to the extent the 

documents on record support them all other averments and 

submissions in the Contempt petition may be treated to have 

been denied by the deponent. 

That with regard to the statements made in para- 

graph 1 of the Contempt Petition the deponent begs to submit 

that the Order dated 3.1.2002 passed by this Hon'ble Tribun- 

()  al in O.A 487/2001 has been complied with and in accordance 

with the direction passed in that order the petitioner has 

been allowed to continue working at Regional Office, 

Silchar. 

That with regard to the statements made in para- 

graph 2 of the Contempt petition the deponent begs to 

submit that the petitioner was transferred from Kondriya 

Vidyalaya Sangathan, Regional office, Silchar to Kendriya 

Vidyalaya Sangathan, Regional Office, New Delhi in accor-

dance with the existing transfer guidelines. 

That with regard to the statements made in para- 

graph 3,4 and 5 of the Contempt petition the deponent beg to 

submit that the averments made by the petitioner has already 

been decided by this Hon'ble Tribunal in O.A. 423/2000 and 
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O.A. 487/2001 vide Order dated 5..6..2001 and 1.3.2002 respec-

tively.. In accordance with the direction passed in Order 

dated 5.6.2001 the petitioner's representation for transfer 

to K.V.S, Regional Office, Calcutta had been reconsidered 

but the same could not be acceded to and the petitioner has 

been informed vide Order No.F-6-25/74-KVS(Estt.10) dated 

4.2.2002. The petitioner challenging the said Order dated 

4.12.2001 preferred O.A. No.487/01 before this Hon'ble Trib-

unal. The Hon'ble Tribunal has finally disposed of this 

matter vide Order dated 1.3.2001 with a direction to the 

respondent authorities to consider the case of the petition-

er for transfer to K.V.S, Regional Office, Calcutta. The 

matter is under consideration by the concerned authorities 

and will be considered within the stipulated time. 

5. 	That with regard to the statements made in para- 

graph 7 of the Contempt petition the deponent begs to submit 

that the petitioner was relieved of his duties on 31.12.01 

• with the direction to report to the Assistant Commissioner, 

KVS, Delhi Region in terms of the transfer Order dated 

13.11.201 issued by the KVS. It is further submitted that 

• the relieving Order could not be served in person to the 

applicant on 31.12.2001 as he left the office at about 11.20 

A..M without informing/taking permission of the competent 

authority. The relieving order was dispatched to the local 

address of the applicant by registered post and another copy 

of the relieving order was pasted on the door of the resi- 

1177 
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dence of the applicant. However, in accordance with the 

Order dated 3.1.2002 passed by this Hon'ble Tribunal the 

petitioner has been allowed to continue working at K.V.S, 

Regional Office, Silchar. 

6. 	That with regard to the statements made in para- 

graph 8 of the Contempt petition the deponent begs to submit 

that he has never disobeyed the Order of the Hon'ble Tribun-

al at any stage and the contention of the petitioner is 

baseless and misleading specially relating to the telephonic 

instruction to Contemner No.3. 

That with regard to the statements made in para-

graph 9,10,11 and 12 the deponent begs to submit that there 

is not wilful and deliberate violation or disobedience of 

the Order passed by this Hon'ble Tribunal. In fact the Order 

dated 3.1,2002 passed by this Hon'ble Tribunal has been 

complied with. 

That this affidavit is made bonafide and in the 

interest of justice. 

VERIFICATION 
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VERIFICATION 

I, H.M. Cairae son of Shri V.P. Cairea aged about 

44 years, presently working as Commissioner, Kendriya Vidya-

laya Sangathan, NOW Oelhi verifY that the state-

mont made in paragraph '\ are true to my 
( 	 - - 

knowledge and those made- 	 paragraphs are 

based on records. 
Z ZS\  

- And I sign this verification on this the 1  
E 	

(OLJRI 

day of March, 2002 at New Delhi. ON 

DEPONENT 

•1 
Place : JQ.rO 

Date : 

t 	1 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL•...€UWAHATi BENCH 

T GUWAHATI 

• Contemt Petition No... 2J202 
	

All 

in .  

Q.. No ..487/2001 	. 

Sri Tapan Kumar Chakraborty 

Petitioner 

-VERSUS- 

Sri D. Singh Bis.)t 

Contemner No.2 

An affidavit.filed on behalf of the Contemner No.2 

I. Sri D. Singh Bist, Joint Commissioner (Admn), 

Vidyalaya Sangathan, solemnly affirm and declare as 

I have been impleaded as Contemner No.2 in the 

instant case. A copy of the Contempt Petition filed by the 

petitioner has been served upon me. I have gone through the 

same and understood the contents thereof. Save and except 

/ 
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what has been specifically admitted in the this affidavit 

and those which are matters or record to the extent the 

documents on record support them all other averments and 

submissions in the Contempt petition may be treated to have 

been denied by the deponent. 

That with regard to the statements made in para-

graph 1 of the Contempt Petition the deponent begs to submit 

that the Order dated 3..1.2002 passed by this Hon'ble Tribun-

al in O..A 487/2001 has been complied with and in accordance 

with the direction passed in that order the petitioner has 

been allowed to continue working at Regional 	Office, 

Silchar. 

That with regard to the statements made in para-

graph 2 of the Contempt petition the deponent begs to 

submit that the petitioner was transferred from Kendriya 

Vidyalaya Sangathan, Regional office, Silchar to Kendriya 

Vidyalaya Sangathan, Regional Office, New Delhi in accor-  

dance with the existing transfer guidelines. 

4.. 	That with regard to the statements made in para- 

graph 3,4 and 5 of the Contempt petition the deponent beg to 

submit that the averments made by the—pet.L.tioner has already 
H 
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been decided by this Hon'blo Tribunal in O.A. 423/2000 and 

O.A. 487/2001 vide Order dated 5.6.2001 and 1.3.2002 respec-

tively. In accordance with the direction passed in Order 

dated 5.6.2001 the petitioner's representation for transfer 

to K,V.S, Regional Office, Calcutta had been reconsidered 

but the same could not be acceded to and the petitioner has 

been informed vide Order NO.F-6-25/74'-KVS(EStt.10) dated 

4.2.2002.. The petitioner challenging the said Order dated 

4.12.2001 preferred O.A. No.487/01 before this Hon'ble Trib-

unaL The Hon'ble Tribunal has finally disposed of this 

matter vide Order dated 1.3.2001 with a direction to the 

respondent authorities to consider the case of the petition-

er for transfer to K.V.S, Regional Office, Calcutta. The 

matter is under consideration by the concerned authorities 

and will be considered within the stipulated time. 

5. 	That with regard to the statements made in pars- ( 

graph 7 of the Contempt petition the deponent begs to submit 

that the petitioner was relieved of his duties on 31.12.01 

with the direction to report to the Assistant Commissioner, 

KVS, Delhi Region in terms of the transfer Order dated 

13.11.201 issued by the KVS.. It is further submitted that 

the relieving Order could not be served in person to the 

applicant on 31.12.2001 as he left the office at about 11.20 

A,N1 without informing/taking permission of the competent 

authority. The relieving order was dispatched to the local 

address of the applicant by registered post and another copy 



-4- 

of the relieving order was pasted on the door of the resi-

dence of the applicant.. However, in accordance with the 

Order dated 3..1..2002 passed by this Hon'ble Tribunal the 

petitioner has been allowed to continue working at K.V.S, 

Regional Office, Silchar.. 

6. 	That with regard to the statements made in para- 

graph 8 of the Contempt petition the deponent begs to submit 

that he has never disobeyed the Order of the Hon'ble Tribun-

al at any stage and the contention of the petitioner is 

baseless and misleading specially relating to the telephonic 

instruction to Contemner No.3. 

That with regard to the statements made in para-

graph 9,10,11 and 12 the deponent begs to submit that there 

is not wilful and deliberate violation or disobedience of 

the Order passed by this Hon'ble Tribunal. In tact the Order 

dated 3.1.2002 passed by this Hon'ble Tribunal has been 

complied with.. 

That this affidavit is made bonafide and in the 

interest of justice. 

VERIFICATION 
- 

U  M_ 



V ER IF ICT ION 

I, Sri D. Singh Bisht, son of Sri I.S. Bisht, aged 

about 38 years, presently working as / Joint Commissioner  

(Admn) Kendriya Vidyalaya Sangathan,,Nèw Delhi,'do hereby 

verify that the statement made in pargrapj -  are 

I/ 
true to my knowledge and those made in, ,,' 	- 	- ,,,2lparagraphs 

• 	
are based on records. 

ri I 	 • 
I 	• 

	

And I sign this verification on this t 3  h er 2-6 	.ij 

	

I 	
/ 

day of March, 2002 at New Delhi. 

DEPONENT '1 

I Place 	New Delhi 

C 	 Da€e :2_€S02_- 
I  
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